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In the Central Administrative Tribunal,Jodhpur Bench, 

J o d l'1pur 

••• 

Date of order :.20 .10 • 2COO 

ORIDIJ:-JA.L APPLICATION NO. 296/1998 
-~~-~---~-~~~---~~~~~---~-~------

Bajrang Singh Choudhary S/o Shri Umaid Ramji, aged 

about 40 years R/o House No. 426, Sardarpura,Jodhpur, 

presently serving on the :post of .suz·veyor Assist. ant 

Grade-I {S.A .. -I) in the office of the Commander ~Jor·ks 

Engineer (Army) , Jodhpur .. 

••••• Applicco t • 

Vs. 

1. Union of India through the .Secretary, Govern-

ment of India, Ministry of Defence, Raksha Bhawan, 

New Delhi. 

2. The Chief Engineer, Jaipur Zone, Banni Park8 

Jaipur. 

"l.· -. The Area Accounts Office!- (AAO), Southern 

Command, Khatipura Ro:ad, Jaipur ~ 

4.. Tre Commander Works Engineer (CviE) (Army) , 

Hultane Line, Jodhpur. 

• ••• s Respo- rrlents • 

• • • 
CORAt-1. ~ 

OON'ElE IvR .. GOP.AL SJNGH, ADMlJ:."'STRATIVE NEI'4BER 

... c 

Hr.s .. K.Malik, Counsel for the applicant. 

?1r.Vineet ~1athur.·, Counsel for the resporrlents • 

••• 
ORDER 

BY THE COURT :. 

In this application under section 19 of the 

Administrative 'I'ribunals Act, 1985, the applicant,Bajrans 



..... ,,_ 

• 2. 

Singh, has prayed for sei:ting aside the impugned order 

dated 28.10.98 (Annex.A/1), and for a direction to t.he 

respondents to refund to the appliccn t the arrount that 

has been recovered in pursuance of the order dated 

28.10.98 (Annex.A/1). 

2. Vide order dated 19.11.98, the operation of the 

order dated 28.10.98 has been stayed. 

3 • The impugned order:· .~:'\.nnex.A/1 is the out-Corte of 

re-fixation of pay of the applic.::n t in terms of respo n-

dents department letter dated 24.4.96 according to which 

the applicant was fixed in the pay scale of Rs.l640-2900 

with effect from 1.1.86, but the next increnent was 

allowed from 1.10.87 and not from the due date of 

increment 1 n the· lower grade. The question of pay 

fixation with effect from 1.1.1986 in the scale of 

R s. 1640-2900 arrl grant of subsequent increrrent with 

effect from the due date in the old scale in terms of 
Tribunal 

letter dated 24.4.96, came up befocetfi.?Zin o.A.No. 

184/98 decided on 31.8.2000,\.,'herein, it was held that 

the applicant will be entitled to the next increment 
; ~ 

in the h:i.g,J:ler grade pay ''sc.ale of Rs. 1640-2900 on the 

normal date _as due in the entry grade of Rs.l4-00-2300. 
~·· .. . 

Since the ~controversy involving grant of incretn8nt in 

the higher;1pay scale of Rs. 1640-2900 has been settled 

by this Tribunal's order dated 31.8.2000,the impugned 

order A.nnex .. A/1 dated 28.10.98 does no·t survive atrl 

the same deserves to be set aside. 

4. The Application is accordingly allowed .The 

impugned ordei: dated 28.10.1998 at Annex .. A/1 is set aside 

Noorders as to cost. (.L-fi~ 
~~~....· 
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